Annexure-2

Name of the corporate debtor: Tushar Reathome LLP
Date of commencement of CIRP 27/02/2023

List of creditors as on: 27/04/2023

List of Unsecured Financial Creditors belonging to any Class of Creditors

(Amount in Rs,)
Details of claim p s :
received Details of claim admitted Amount of
sl Amount of| any mutual | Amountof | Amount of
i ame of creditor Amount Amount | Whether | % of voting | contingent| dues, that claimnot | claim under Remarks if any
No. Dateof | Amount i = : s - : : i
i i of claim | Nature of claim | covered by | related share in claim may be set- admitted verification
receipt claimed i = 4
admitted guarantee | party? CoC off
1| Ajay Chaturvedi 13-03-23 40788758 0}Real Estate Allottee 0 Q Q 0 0 0 4078875| To provide proof
rovide details an
2| Alshay Kumar Sharma 14-03-23 3802389 2268185 |Real Estate Allottee 0 0 0.44% 0 0 0 s53agp] 10 provile detail nd proof for part of
3 claim. Also see footnotes of annexure
Subject to submission of valid documents
3| Arun Repswal 14-03-23 207473]  3150000|Real Estate Allottee 0 0 062% 0 0 o 057473 |07 legal heir and legal opinion mw
terest. Also sge
footnotes of annexure
4| Bhiala Operations Pt Ltd 14-03-23 22208583| 22258583 | Real Estate Allottee 0 0 14.36% 0 0 40000 o Legakchanges Inchuded tn ladt afmoniat
disallowed. Also see footnotes of annexure:
Subject to verification of amounts received
5| Gajendra 13-03-23 5039768 3287038 a 0 0.64% 0 0 0 1752730| DRk by claimant from the books of CI) and
legal opinion awaited for part of claim,
Alsa ses footnotes of annaxure
namt revised vide email dated
2023 4 awai T pé
6| Naresh Yeday 09-03-23 4686441) 3068759 Real Estate Allottee 0 0 0.60% 0 o 0 1grgEn| 2025 Legal cppiatian et for past
of the elaim and eredit note dated
24.07.2018 to be examined.
7|Neetu Chaturvedi 13-03-23 GOOD0G 0|Real Estate Allottes 0 0 0 00% G 0 0 600000| To provide proof
Legal opinion awaited for claim for interest
. and delay period penalty. Credit note dated
jesh K 3-03-23 3816475 25 : llo } 500 s o
8|Rajesh Kumar Sharma 13-03 381647 40000 | Real Estate Allottee ] a 0.30% 0 0 0 16.07.2019 to be examined. Also see
footnate of the annexure
" inioh awaited for claim for interes
9| Shesta Choudhary & Arun Kumar 13-03-23 32133820 2881982|Real Estate Allottee 0 0 056% 0 0 0 33 500| =000 cpiniah awaited for claim for imerest
and delay period penalty
10 ?WE: Dadhich & Lalit Kumar Dadhich 130323 1263437 olReal Estate Allottes 0 0 0.00% 0 o 0 1263437 The claim uon_.,ﬁ_gﬁ to be verified after
{ Flat no 1408) further discussion with the cl
) & Lalit Kumar Dadhich " : 0The claim documents to be verified afler
3-03-23 373167 3 lotte: ) 0.00% 7 i ; 3 ‘ A
{ Flat no 1408} 1303 el 0}Real Estate Allottee 2 g 00% . 0 ¥ 313167 further discussion with the claimant
12{Sangeeta Sharma 14-03-23 10672799] 10672799 Real Estate Allottee 0 0 2.00% 0 0 0 0|Please see footnote to the Annexure
Confirmed from SOA of €D Legal opinion
For del 1 onalty
13Sulekha Pases 14-03-23 4945237)  4224087|Real Estate Allattee 0 0 083% 0 0 o 10| aited R defay periad panaliy and. othes
credit notes are being examined. Also
please see footnotes to the Annexure
opinion awaited for pa lai
14| Ashok Kumar Roongata 230323 5662977 3000000|Real Estate Allottee 0 0 056% 0 0 a a62077| L8l opinion awaited for pat of the dlaim
Also see footnotes of annexure.
15| Divya Jaiman 26-03-23 680000 0|Real Estate Allottee 0 0 000% o 0 480000 0| Rejected due to insufficient proofs




To provide proofs and legal opinion

16[Indu Jaiman 4250000 1800000 | Real Estate Allottee 0 4 0 2430000 3
awaited for part of claim
17|Ram Niwas Sharma 26-03-23 6024536  3282970|Real Estate Allottee 0 0.64% 0 0 574 s ogal opsalan dsvsited for parl ol (o gtk
Also please see footnotes of the Annexure
18| Ramesh Chand Shanmia 27.03.23 6110860)  3152500|Real Estate Allottee o 0.62% 0 0 saagaspy| A opehnENstee for pen O e ciaim
Also please see footnotes of the Annexure
19{Maheshwari Gautam 31-03-23 3435283 3434283 | Real Estate Allottee 0 067% 0 1000 0|Please see faotnote to the Annexure
20| Sanju Kanwar 01-04-23 3724652 O[Real Estate Allottee [t} 0.00% 0 0 3724652| To provide procfs
21{Munish Mishra 03-04-23 19900000 19900000(Real Estate Aliottee 0 390% 0 0 o| Confirmed from SOA of CI> Flease seo
footnole to the Annexure
22|Manoj Kumar Tripathi 03-04-23 4380078|  4880078|Real Estate Allottee 0 096% a 0 | Confirmed from SOA of CD, Please seo
footnate to the Annexure
* )
23| Raju Mishra 03-04-23 13093147| 13093147 Real Estate Allottee 0 256% 0 0 p| Confitmed fran SD.xof CD Pleass see
footnote to the Annexure
24| Veeramdev Sonigara 030423 2800000 2800000 Real Estate Allottee 0 0.55% 0 0 0Please see footnote to the Annexure
25|Prem Joshi 03-04-23 200000 O[Real Estate Allottee 0 0.00% 0 ] 200000 To provide procfs
Subject to valid transfer of titles from the
26|Rachana Sharma 05-04-23 3909764 3909764 | Real Estate Allottee 0 0.77% 0 Q 0} previous allottes. Also see foomote to the
Annexure
Subject to valid transfer of titles from the
27|Jai Janardan Sharma 05-04-23 11451764] 11451764 | Real Estate Allottee 0 2.24% ¢ 0 0)previous allotiee. Also see footnote to the
Annexure, A
Confirmed from SOA of CD. Credit notes
28] Anshul Maheshwari 11-04-23 4688948 4459788 | Real Estate Allottee 0 G.87% 0 0 229160 |to be verified. Also see footnotes to the
Anngxure
29|Deependra Singh 11-04-23 3657000)  3657000| Real Estate Allottee 0 072% 0 0 g Conflrmed from SOA o GD. Aleg please
see the footnotes of Annexure
30| Pritam Singh Shekhawat 12-04-23 2198755 0{Real Estate Allottee 0 0.00% 0 0 2198755 Mwa_m s s tisighed and to/provied
nf
31| Raneet Singh Chundasat 11-04.23 3657000|  3657000|Real Estate Allottee 0 0.72% 0 0 ) S onfimied fnl SDAGECD . Alitidee
footnotes to Annexure
32| Sunil Parwani 15-04-23 2700000 2700000 Real Estate Allottee 0 0.53% 0 a G| Please see footnote to the Annexure
Contirmed from S80A of CD) . Cedit note
33|Rajesh Kumar Agarwal 09-04-23 10036181 9498528 | Real Estate Allottee ] 1.86% [V ¢} 537653119-12-2018 1o be examined. Also see
footnote 10 Annexure
Legal apinion awaited for part of claim,
09-04-23 4670657 4065247|Real Estate Allottes 0 0.80% 0 0 605410 credit notes to be examined. Also see
footnotes to the Annexure:
Confirmed from SOA of €D, Claim for
. - cash payment rejected. Legal opinion
35| Raman Chowdhary & Shalii 28-03-23 5607178]  2358800|Real Istate Allottee 0 0.46% 0 1250000 1998378 |awaited for delay period penalty. Credit
Chowdhary i
notes to be exmined. Also see footnotes to
the Annexure.
36{Raghunath Prasad 15-04-23 2700000 2700000{ Real Estate Allottee 0 0.53% 0 0 0|Please see footnote to the Annexure
H carifio o Q
37| Neer Chauban 100423 2100000 1100000|Real Estate Allottee 0 2% 0 0 1panoonf et b veilfied. Rlcas ies
footnote to the Annexure
x) 11 1 Do
38|Nitin Dev 11-04.23 4588929 4430000(Real Estate Allottee 0 087% 0 25000 133920| Credit nol to be verified. Please see
footnote to the Annexure
TR - e
39|Kavita Chaudhary 17-04-23 3963386  3028478|Real Estate Allottee 0 0.50% 0 34325 gnsgs| oA Csin aveRkeil fouintatiel pial.
N Please see footnate of Annexure
" O % % 1
40[Kiran Verma & Dinesh Lal Verma 17-04-23 4748000 0|Real Estate Allottee 0 0.00% 0 2375000 2373000 M w.nwﬂw,_ ide.proof. Claim for cash payment
neh Lata sal & Shanti .
41 www_ﬁu_:w_;é bty 19-04-23 7216000|  4100000(Real Estate Allottee 0 080% 0 0 3116000| Please see footnote to the Annexure
154
TOTAL 223016631 170840680 1] 33.45% 0 4405325 47770626

Note:




5

1. All claims have been provisionally admitted on the basis of submitted proof by claimants and Statement of Accounts drawn from tally software of CD provided and confirmed by the promoter. Balane Sheets of the
CD are not available after the period 31,03.2019. Claims shall be further verified after availability of all records of the corporate DPebtor, The claim amount may undergo further changes during the process of
availability of further records / finalisation of balance Shects of the Corporate Debtor for the previous years. The CoC may undergo change subject to the verification and collation of claims which is continuing,.

2. Statos of column with respect to “amount of claim under verification” may change atter books of corporate debtor are made available /receipt of required proofs from claimant/ other sources; as soon as may be
practicable and when IRP / RP comes across additional information warranting such revision. The CoC may undergo change subject to the verification and collation of claims which is continuing,

3. As per Regulation 14 of IBBI (CIRP) Regulations, 2016, where the amount claimed by a creditor is not precise due te any contingency or other reason, the interim resolution professional or the resolution
professional, as the case may be, shall mnke the best estimate of the amount of the elaim based on the information available with him. The interim resolution professional or the resolution professional, as the case may
be, shall revise the amounts of claims admitted, including the estimates of elaims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

4, The claims admitted are subject to further revision/substantiatien/modification on the basis of any additional information / evidence / clarification which may be reccived subsequently and which warrant such
revision/substantiation/modification.

5, Information / evidence / clarification may also be pending from Creditor/Management/Employees for the claims under further verification,

Babu Lal Gurjar

Interim Resolution Professional :
Tushar Reathome LLP l.u:ﬁum

Regn. No. :ww~:_u>-Sw\:u-z%uoqbcwﬁwqw:EN%

AFA No: AAI/13260/02/271123/300779 valid up to 27/11/2023
M: 9649123481




